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1. CCra Ne, 144 of 2000 .
(Arising eut ef OA Ne. 601 eof 1996)

Chhedl Kr, Jha
Vs.

D.P.Mishra & Ors.

2. - CCPA No.: 203 of 2000
Arising eut ef OA Ne. 601 ef 1596}

Raj Kumar Jha

Vs.
D.PMishra & Ors.

Counsel for the petitieners, : Shri J.K.Karn.

Counsel fer the respendents. : ShrivH.P.Singh,
. : ‘ Addl . Standing Ceunsel,
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(ORAL}

Shyam D@gta, M(J) := it is stateﬁ by the l=zarned céﬁmsel for
the pérti@s that eorders passed by this C@ﬁrt in OA 661 of 1966
on 18.02.1959 have already b2en cemplizd With @a these p&titia;
ners by the respendents and, therefere, nething survives in thege
contempt petitiens. |
In view of the submissiens made by the 1d.
" counsel. for the patitieners, We are not inclined te preceed furthaq
in éhese contempt pétitioners. Hence, netices issued te the ‘
redpondents  are hereby discherged ané the contempt petitiens
stand dispesed of. Ne Costs. |
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